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Brocbur T 

8804. SHRl DH: 

the Mini ter of H 
pl ased to l ll : 

KHABHI : Will 
FFAfRS be 

(a) the nam • f Mini tries "'hich 
ha.v i sued ''Bro·hur· ervatjon for 
Scheduled Ca tc nd $1.:hedul d Trib " 
for guidance and benefit of rt:crui ting 
Officers and ~mp o e  b longing to 
SC( T; 

• (b) they ar r p i~ tio  in ach 
ase ; 

(c) wh thcr . u h bro.:hurc havl! 
· b: n updated ; and 

(e)ifnot, r1.:n 11' t ~ r r r'! 

THE MlNI R STAT IN 
HE MINJ TRY F HOME AFFAIRS 
(SHRlMATl RA DULAR! INHA) : 
( to (d) Th D partm nt f Per onnel 
& A.R., a ' lh al a  n y with 
r gard to r chedul 
Trib in n1ral G  v ·rom nt ervico , 
brings oul o~ p tio  f all ord r 
and instruction· 11 the !:>Ubjc:cl tit I d 
"Br chure on re l'r ation for ch d11l d 
Cast and Scheduled ribc. in ervice" 
at r gular interval , the  1 le t <liti n f 

which was br  ught ut in J 9 2. in cor-
pora ting ord•r i·.ueJ upto Jun<;;, 1981.· 
The orders is ucd e ~ t to the 
publication of the late I edition will be 
included a and v h  n the new edition 
i brought out. Tl is epartrn nt is not 
aware wh 1hcr a ny  othe r Mini trie ' 

D p rtm nt hav br ught out any u  h 
Brochure fo r their internal u  c . 

Employmt·nt to SC and ST in L:ar c 

JndustriaJ House 

8805. SHRJ K. PRADHAN! : Will 
t ~ Minister of lNDUSTR Y be pleased 

to State : 

{a) whether he i awn.re th l at 
pr nt the Large Indu t ial Hou es and 
ot ~ bu in -men in the prival: se tor 
are quite r luctant to provid uny em-
ployment io 1hc S rind ST person , in 

killed, mi-k..iJlcd or even tc hoical 
job for which t~e  may be qualified; 

(b) wb ther while j , uio Lcll r of 
Tntent/lndustri I Lie nc to thcs o ~ 

triafisls, Gover mcnt would consider th . 
expediency of makin ome su ·h stipulation 
to provide ome pen; ntage of jobs parti-
cularly in tbos areas where there i a 
sizable tribal population and when a 
chunk of it is di placed on the acquisi-
tion of their homes and Jand ; 

(c) if not, the rca ons therefor ; 
and 

(d) the oth r mea ur Govern nt 
propo · to adopt to en ure not only rhe 
ec nomic uplift of th se cla of 

pe pie but also their absorption in the 
main I ream of the social Jif, ? 

THE MINI ER F ST IN 
THE MINISTRY OF IND TRY 
(SHRI PATTABHI RAMA RAO) : (a) 
to (c) It b not b en found po ibl to 

enforce statut ry res rvation of po ts 
f r C/ST ~ ndiclate in private tor 

indu trial undertakings under the provi-
sions of th lndu rrie (Development & 
Re~ t  ti n) Act, 1 51. However it has 
been impre ci up n private sc tor 
in ustry tbat it would be d irablc to 
provid a du har of j b for r ons 
b ·I nging to I T mmuniti • 

(d) Point 7 of the New 20 Point 
Prc;>gramme provide for accelerated Pro .. 
gramme for the devel pmcnt of ~ e

dule Casie & Tribes. 'Such pro rammes 
cover a wide ran c oclo-economic mea-
sures be.ing taken by the Departm nt 
of the Government concerned with 

economic, s cial, edu ational and wel· 
fare activities. 

Progress of20 .. Point Programm 

8806. SHRI K. LAKKAPPA : 

SHRI DHARAM DA s 
SHASTRI: 

Will tJ1c Minist r 
be pie. sed lo tate ; 

, 




